FORM A

Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India {insolvency Resolution
Procoss for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
CREATIVE LOOMS AND CRAFTS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of Corporate Debtor CREATIVE LOOMS AND CRAFTS PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor | 30-07-1933

3. | Authority under which Corporate Debtor | ROC,Dethi

is incorp gi
4. | Corporate Identity Number of Corporate | CIN:U74839DL1383PTC016257
Debtor
5. | Address of Registered Office and Principal | REGISTERED ADDRESS; H- 2, Pushpanjali, Dwarka
Office (if any) of the Corporate Debtor Highway,Next to Bharat Pefroleum, New Delhi, Delhi-110061
6. | Insolvency Commencement Date in 31-05-2024 (Date of Receipt of Order from NCLT

respect of the Corporate Debtor Court Officer: 03-06-2024)
7. | Estimated date of closure of Insoivency | 27-11-2024 (180th day from the dale of
Resolution Process Commencement of Insolvency Resolution Process)

8. | Name and registration number of the MR. NARESH KUMAR MUNJAL
Insolvency Professional acting as interim | REGD NO-1BBI / IPA-001 / IP-P00362/2017-2018/10620

resolution professional

9. | Address and e-mail of the interim 125, Second Floor, Kailash Hills, New Dethi,
resolution professional, as registered National Capital Temtory of Delhi, 110065.
with the Board Emaft:nkmunjalcacs@yahoo.ca.in

10.| Address and e-mail to be used for 125, Second Floor, Kailash Hills, New Delhi,
correspondence with the Interim National Capital Teritory of Dethi, 110085.

| Resolution Professionat Email: cirp.clepl@gmail.com L.
1 Last date for submission of claims 14-06-2024

12| Classes of creditors, if any, under clause (b) | Not Applicable as per information
of sub section (6A) of section 21, ascertained| available with IRP.

by the Inferim Resolution Professional
13| Name of Insolvency Professionals identified NA
loact as Authorized Representative of Creditors

ina class (Three names for each class)
14| () Relevant Forms and a)To Download the relevant Forms the Web fink
(b) Details of Authorized Representatives | is: hiips:/fibbi.gov.in/en/home/downloads
are available at: b) Not applicable as per information available with IRP

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench,Court IV has
ordered the commencement of a Corporate Insolvency Resolution Process of the Mis CREATIVE
LOOMS AND CRAFTS PRIVATE LIMITED on 31" May 2024,

The creditors of Mis CREATIVE LOOMS AND CRAFTS PVT LTD, are hereby called upen to
submit their claims with proof on or before14th June, 2024, fo the Interim Resolution Professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by postor by elecironic means.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India {Insolvency Resolution Process for Corporate Persons) Regulations,
20186. The credifors shall submit their dlaims by filing the applicable daim form (specified below in
Note 1) along with documentary proafs:

Note: 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Glaims by Financial Creditors

Form CA: for Claims by Financial Creditors ina Class

Form D: for Claims by a workman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F; for Claims by creditors other than financial creditors and operational creditors

Claimants should mention contact details in the claim form so that any query regarding}
their claim can be resolved promptly.

Submission of false or misleading proofs of claim shall attract penaities.

Date:04.06.2024 (Naresh Kumar Munjal)
Interim Resolution Professional

In the Matter of M/s Creative Looms and Crafts Pvt Ltd,

Regn. No. IBBI / IPA-001 / IP-P00362/2017-2018/10620
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The under mentionsd persons are hereby informed thal they have failed 1o pay off the
liability in the loan acoounts. Motices sent o them by registered post have been refurned
undefivered, to the Bank. They are tharefore requested to pay off the liability and other
charges and redeem the pledged sacurities an or before 12,06.2024 (date) failing which the
said security shall be soéd by the Bank in public auclion at the cost of the bormower af the
Bank's premses at 3:00 PM on 122062024 or on any other convensent date thereafter
without further notice, ai the abackule discretion of the Bank

Name and address

5. No.| Date of Loan| Loan Numbar of the borrower

Liability (Rs.)

1| 30092023 | 164003837507 | Smb Meha Gupla Ro HNo. 256, Rs. 2,67 425.00
Ward Mo B, BaniaWara Balabhgarh,
- 557, Chawla Colony, Balabhgarh,
Fandabad- 121004
Date: 05062024 Authorized Officer, Ganara Bank

OFFICE OF THE RECOVERY OFFICER-
DEBTS RECOVERY TRIBUNAL DEHRADUN

Paras Tower, 2nd Floor, Majra Niranjanpur, Saharanpur Road, Dehradun

DEMAND NOTICE
Motice Under Sections 25 Ta 28 Of The Recovery Of Debts & Bankruptcy Act,
1993 And Rule 2 Of Second Schedule To The Incomie Tax Act. 1961
RC/207r2020 Date: 30.05.2024
Indian Bank Erstwhile Allahabad Bank

Versus
To, Shri Vinay Kumar Jain & Ors.
CD No.3: Mfs G.R. Realcan Pwvt Lid C-60 Sikka Housa Praet Vihar Vikas

Marg MNew Delhi.
CD No.4: Shri Gurvinder Singh Sikka C-60 Sikka House Prast Vihar Vikas
Marg New Dalhi.

This k= to natify that az per the Recovery Certificate izsued in pursuance of orders
passad by the presiding Officer, DEBTS RECOVERY TRIBUNAL DEHRADUM in
DAI91/2019 an amount of Rs. 31,93,.227.40 (Rupaes Thirty One Lakhs Ninety
Three Thousands Two Hundred Twenty Seven And Paisa Forty Only) along with
pandantaslfite and fulure interas! @ BT0 % Simple  Interast Yearly wel
30.10.2018 il realization and costs of Rs. 79,850.00 (Rupees Seventy Nine
ThousandsEight Hundrad Fifty Only) has becomea dus against you (Jaintly and
saveraly/Fubly/Limited),

2. You are hereby direcied to pay the ahove sum within 15 days of the receiplts of
the notice, falling which the recovery shall be made in accordance with the
Recovery of Debts Due to Banks and Financial Institufions Act, 1983 and Rules
théra urder,

3. You are hereby crdered to declare an an affidavit the particwlars of yours assets
on o Defond the next dale al heanng

4. Your are haraby crdarsd o appaar balore the undersigned on (5.08.2024 at
10.30 8.m. for further proceedings

. Inaddition (o the sum aforesaid, yvou will also be lkable i pay.

{a) Such imterasis a3 is pavabie for the pericd commencing immediately after this
molice of the certificate/executlon proceedings.

{b) All costs, charges and expanses imcurrad in respect of the service of this notice
and wamanls and olher processes and all other proceeding taken for recovering
tha amount due,

Ghven under my hand and the seal of the Tribunal, on this date: 30.05.2024
Recovery Officer
Debts Recovery Tribunal Dehradun

FORM A

Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
CREATIVE LOOMS AND CRAFTS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor CREATIVE LOOMS AND CRAFTS PRIVATE LIMITED

2. | Date of incorporation of Corporate Debtor | 30-07-1983

3. | Authority under which Corporate Debtor | ROC,Delhi
is incorporated/registered

4. | Corporate Identity Number of Corporate | CIN:U74899DL1983PTC016257

Debtor

5. | Address of Registered Office and Principal| REGISTERED ADDRESS: H- 2, Pushpanjali, Dwarka
Office (if any) of the Corporate Debtor Highway,Next to Bharat Petroleum, New Delhi, Delhi-110061

6. | Insolvency Commencement Date in 31-05-2024 (Date of Receipt of Order from NCLT
respect of the Corporate Debtor Court Officer; 03-06-2024)

27-11-2024 (180th day from the date of
Commencement of Insolvency Resolution Process)

7.| Estimated date of closure of Insolvency
Resolution Process

MR. NARESH KUMAR MUNJAL
REGD NO- IBBI / IPA-001 / IP-P00362/2017-2018/10620

8. | Name and registration number of the
Insolvency Professional acting as interim
resolution professional

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

125, Second Floor, Kailash Hills, New Delhi,
National Capital Territory of Delhi, 110065.
Email:nkmunjalcacs@yahoo.co.in

125, Second Floor, Kailash Hills, New Delhi,
National Capital Territory of Delhi, 110065.
Email: cirp.clepl@gmail.com

10.| Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

11 Last date for submission of claims 14-06-2024

12.| Classes of creditors, if any, under clause (b)
of sub section (6A) of section 21, ascertained
by the Interim Resolution Professional

Not Applicable as per information
available with IRP.

13} Name of Insolvency Professionals identified NA
to act as Authorized Representative of Creditors
in a class (Three names for each class)

14 (a) Relevant Forms and a)To Download the relevant Forms the Web link
(b) Details of Authorized Representatives | is: https://ibbi.gov.in/enfhome/downloads

are available at: b) Not applicable as per information available with IRP

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench,Court IV has
ordered the commencement of a Corporate Insolvency Resolution Process of the M/s CREATIVE
LOOMS AND CRAFTS PRIVATE LIMITED on 31 May 2024.

The creditors of M/s CREATIVE LOOMS AND CRAFTS PVT LTD, are hereby called upon to
submit their claims with proof on or before14th June, 2024, to the Interim Resolution Professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016. The creditors shall submit their claims by filling the applicable claim form (specified below in
Note 1) along with documentary proofs:

Note: 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditorsin a Class

Form D: for Claims by aworkman and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

FormF: for Claims by creditors other than financial creditors and operational creditors

Claimants should mention contact details in the claim form so that any query regarding
their claim can be resolved promptly.

Submission of false or misleading proofs of claim shall attract penalties.

Date:04.06.2024 (Naresh Kumar Munjal)
Interim Resolution Professional

In the Matter of M/s Creative Looms and Crafts Pvt Ltd.

Regn. No. IBBI / IPA-001 / IP-P00362/2017-2018/10620

.,"j- Encore Asset Reconstruction Company Private Limited (Encore ARC)
Earc Encore ARC Corporate Office Address: 5TH FLOOR, PLOT NO. 137, SECTOR 44,
GURUGRAM — 122 002, HARYANA

Demand Notice Under Section 13{2) of Securitization and Reconstruction of Financial Asset and Enforcement
of Security Interest Act, 2002, read with Rule 3 of the security interest (Enforcement) Rules, 2002.

Whereas the undersigned being the Authonzed Uficer of Encone Assat Kaconstruchon Company Privaie Limied, {"Encore ARG’} under
the Securitzaton and Reconsiruction of Financal Asset and Enforcemant of Securily Interest Act, 2002 snd in exercse of powers
conferred under section 13412) read with Rule 3 of the securily imerest (Enlorcement) Rides, 2002, issued demand nolices under Section
13(2) of the said Act, on the |ast known addresses of the following Bomrower(s) | Mortgagors(s) | Co-Domower(s), however tha same have
been returnad un-served/undetvered’unclaimed

Motice is hereby given once again, o the following Bormawsas{s) / Co-Borrower 51/ Morigagor(s| 1o pay to Encore Arc, within 80 days fram the
date of publication of this notice, the amount indicated herein below, together with further interest, 1ill the date of repayment. failing which
Encora Arc shall procaed o take nacessary steps towards possassion of Securad assels/Moriganed properties a5 per sechion 13(4) of
SARFAESIAct 2002 and rules mada thereunder

ar. Loan Account No./Name of the Address of the Secured Mortgage Demand Notice Date and Total
No. | Borrower{s)/Co-Borrower(s) & Address | Immevable Asset/Property to be enforced | Outstanding dues as on 27.05.2024

1 | DELOOOOGO002345

Mr. Nafees

House Mo 120, Gaii No.3, Nawneet Vihar,
Khoda Colony, Mear Elahi Masfid,
Ghaziabad, Nowda Uittar Pradesh - 201304
Mrs. Sayada

House Mo 120, Gali Mo.3, Mawneat Vihar,
Khoda Colony, Near Elahi Masjid,
Ghazabad, Mowda Uttar Pradesh - 201308

Properly bearing Mo 18 area measuring 50 |29.05.2024

sqyds. out of Khasra No 7, situated at |Rs. 20.24.686/- (Rupees Twenty
Navnest Vihar, Vilage Khoda, Pargana Loni, |Lakhs Twenty-Four Thousand Six
Tehsil & Distt Ghazabad UP - 201300, | Hundred Eighty-Six Onky)
Boundanes are menbioned below: - together with further interest and
East - Piod Digar Malik incidental expensas, costs & charges
Wesl-Plot Digar Malik
Morth - Plot Digar hMeak
oouth - Rasta 20 FL

The said Borrowes(sh Co-Bormower(s) / Morlgagor(s) are atso put 1o notice that in tarms of sub section 13 of section 13, you are hereby legally
disallowsd from transferring by way of sale, lease or olherwise and alsa are prohdited 10 alienate, creale third parly mterest on the secured
assehs withoud prior written cansent of Encore A,

Your attention is also invited to the provisions of sub secbon 8 of saction 13 of the Act in respect of the time availabla to M, Nafees to radeem

the underlying sacured assals Sdi

{Sachin Kumar)
Authorized Officer
Encore Asset Reconstruction Company Private Limited

Place: Gurugram
Date: 29052024

FINANCIAL RESTRUCTURING & RECONSTRUCTION GROUP,

‘ndus.'”d Bﬂﬂk 6-1" 11th Floor, Hyatt Regency Complex,
ot New Tower, Bhikaji Cama Place, New Delhi-110066

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

E-fuction Sale Motice for Sale of mmovable properties mortgaged to Indusind Bank under Sscuntisation and Reconsiruchon of
Finencial Aszets and Enforcement of Securify Interest Act, 2002 "the Ach) read with proviso to Rule B(6) of the Secunty Interest
(Enforcameant) Rubes 2002. Notica is hereby givan to the public in general and o the Barrower [ Morigagores / Guarantors in parficular that
the Authonsed Officer of Indusind Bank Limited had taken Physical Possession of the following property(ies) mentioned pursuant to
dernand raised vide notice issued under Sectian 13(2) of the Actin the following loan account with right to self the same on “AS |15 WHERE
IS, AS IS WHAT 15, WHATEVER 15 THERE 15 AND WITHOUT RECOURSE BASIS” for realization of Bank's dues plus imterest as
detailed hereunder and whereas conzeguent upon failure fo repay the dues, the undersigned in exercise of power conferred under
Saction 13(4) af the said Act read with Rule B of the said Rules proposes Lo realize the Bank's dues by sale of tha said prapertylies). The
saie of the below mentioned properties shall e conducted by way of E-auctions through web porial: hitps Jiwww.bankeauctions.com

Name of Account/ Amount as per
Demand Notice &

Mortgagors/ Guarantors Demand Notice Daté
1. Mis Dharam Steels (Borrower) 276/23, Tkamgan|. Kesargan), Ajmer-305001 Rajasthan, 2. Mr, Nitin Jain [Rs. 247.61,9300- as
(Guarantor) S/o Mr. Dharam Chand Jain, 27623, Tikamganj, Kesarganj, Ajmer-305001 Rajasthan, 3, Mr. Jon  30.06.2021, and
Dharam Chand Jain (Guarantor), 27623, Tikamgan), Kesargan|, Amer-105001 Rajasthan, 4. Mrs. Pratibha | further interest thereon
Devi{Guarantor) Wio Mr. Dharam Chand Jain, 276/23, Tikamganj, Ajmer-305001, Also at: 26923, Tkarmngan, |@12.80% per annum
Hesarganj, Ajmer-305001, 5. Mrs. Renu Jain Wio Late Mr. Dilip Chand Jain, 276123, Tikamgan|. Ajmer- [from 01.07.2021 and
305001, 6.Mr. Varsha Jain Wio Mr. Nitin Jain 27623, Tikamgan], Ajmar-305001. 7. Mrs. Bhawana Jain Wio Jany costs, charges,
Mr. Afin Jain, 276/23, Tikamganj, Ajmer-305001, 8. Mis Vishwas Steel (Bormower) 22623, Tikamganj, [expenses incurred
Kesargan], Ajmer-305001 Rajasthan, 9. Mis Bajaj Industries (Borrower) 276123, Tikamgan), Ajmer-305001. |thereon, thereon.

Alzo at: Works at NH-8, Bypass, Near Adinath Creaser Village-Palra, Ajmer, 10, Mfs Vasu Pujya Industries, | Demand Notice Date:
276723, Tikamgany, Aymear, Ragasthan-305001 06.07.2021

1. W's Vasupujya Industries (Borrower) 276/23. Tikamgan), Kesargan], Aimer-303001 Rajasthan, 2. Mrs. |Rs. 49,43,343/- azon
Pratibha Devi {Guarantor) W/o Mr. Dharam Chand Jain, 276/23; Tikamgan], Ajmer-305007, Also ab: 288723130 062021, and
Tikamganj, Kesarganj, Aymar-305001, 3. Mrs. Bhawana Jain Wio Mr. Alin Jain, 276713, Tikamagan], Ajmer- | furlher interest thereon
J05001, Adso at: 280723, Tikamgan| Kesarganj, Ajmer-305001, 4. Mrs. Renu Jain (Guarantor), 276/23, @12.05% per annum
Tikamaan), Ajmer-305001, Alse at: 268723, Tikamgan|. Kesargan|, Apmer-105001, 5, Mr. Varsha Jain Wio Mr. from 01.07.2021 and
Nitin Jain, 276/23, Tiamganj, Ajmer-306001, Also at: 260/23, Tikamganj, Kesaran], Ajmer-305001, 6 Mr. any costs, charges,
Sachin Bajaj (Guarantor) Slo Mr. Dharam Chand Jain, 276023, Tikamgan, Kesargan), Amer-303001 lanenses incurrad
Rajasthan, Also at: 226023, Tikamgan], Kesargan], Ajmer-305001 Rajasthan, 7. Mr. Dharam Chand Jain, fyo o0 thereon

ZTEiZ3, Tikamgan], Kesarganj, Ajmer-305001, 8. Mis Vishwaz Steals, 226023, Tikamgan], Kesargan], Ajmer- Demand Notice Date:
305001 Rajasthan, 9. Mis Dharam Steels, 276/23. Tikamganj, Kaesargan]. Ajmar-303001 Rajasthan, 10 Mis 20.07.2024 ;
Bajaj Industries, 276/23, Tikamgan, Ajmer-305001 -

1. Mis Vishwas Steals (Borrower), 226/23, Tikamgan|, Kesargan|, Ajmar-305001 Rajasthan, 2. Mrs. Pratibha | Rs. 81,15573/- ason
Devi (Guarantor) Wio Mr. Dharam Chand Jain, 276/23. Tikamganj, Ajmer-305001, Also at; 268/23. |30 06_.2021, and
Tikamgan|, Kesarganj, Ajmaer-305001, 3. Mrs. Bhawana Jain (Guarantor) Wio Mr. Atin Jain, 276125 Hunher interest thereon
Tikamganj, Amer-305001, Also at; 269/23, Tikamganj, Kesarganj, Ajmer-305001, 4. Mrs. Renu Jain @12.80% per annum
{Guarantor) Wio Late Mr. Dilip Jain, 27623, Tikamgan| Ajmer-305001, Also at: 26523, Tikamgan| fe - n1 07 2021 and
Kesargan), Ajmer-305001, 5. Mr. Varsha Jain Wio Mr. Nitin Jain, 276723, Tikamgan], Ajmes-305001, Alsoat:|_ =~ l';l ; h
268/23, Tkamoan|, Kasarganj, Ajmes-305001, &, Mr. Sachin Bajaj (Guarantor) S/o Mr. Dharam Chand Jaln, [37Y C0813, CNATGEs,
276123, Tikamgani, Kesarganj, Ajmer-305001 Ragasthan, Also at: 22623, Tikamganj, Kesarganj, Ajmer-|E*PENses incurred
305001 Rajasthan, 7. Mr, Dharam Chand Jain [Guarantor), 276/23, Tkamgan|. Kesargan|. Aimer-305001, 8, | nerean. theraon.

Mis Vasupujya Industries (Guarantor) 276/23, Tikamgany, Kesargan), Amer-305001 Raasthan, 9. Mis |Demand Notice Date:
Dharam Steals {Guarantor), 276/23, Tikamgan|, Kesargan|. Ajmer-305001 Rajasthan. 10 Mis Baja)|20.07.2021
Industries (Guarantor), 276/23, Tikamgan), Ajmer-305001,

1. W's Bajaj Industries (Borrower) 276123, Tikamgan), Ammer-305001, Also at: Works al NH-B, Bypass, Near |Rs, 7.51,116/- as on
Adinath Croaser \Village-Para, Ajmer, 2. Mr. Sachin Bajaj (Prop. & Guarantor) 8o Mr. Dharam Chand Jain, |30 08,2021, and
21623, Tikamganj, Kesarganj, Agmer-305001 Rajastnan, Also at: 226023, Tikamgani, Kesargan], Amer-305001 | fuerhar intarast thareon
Rajasthan, 3. Mr. Dharam Chand Jain (Guarantor), Z76/23, Tikamgan|, Kesargan), Ajmer-305001, 4. Mrs. {212 0% per annum
Pratibha Devi (Guarantor) Wio Mr. Dharam Chand Jain, 27623, Tikampgan), Amer-305001, Also at: 2650235, from 01.07 2021 and
Tikamganj, Kesargang, Amer-303001, 5. Mrs. Renu Jain {Guarantor) Wio Late Mr. Dilip Chand Jain, 276023, any costs charges
Tikamganj, Ajmer-305001, Also at: 269/23, Tikamgan], Kesarganj, Ajmee-305001, 6. Mr. Varsha Jain|"F “27 5 =8 52
(Guarantor) Wo Mr, Nitin Jain, 276723, Tikamgan| Ajmar-305001, Also at: 26923, Tikargan|. Kesargani, Ajmer- |0 *PMSES inclrre
25001, 7. Mrs. Bhawana Jain (Guarantor} Wio Mr. Atin Jain, 276/23, Tiamganj, Armer-305001, Alsa at; | [ereon. thereon
265023, Thamgani, Kesargani, Ajmee-305001, 8. M's Vishwas Steels (Guarantor), 22623, Tikamgan, Kesarganj, | Demand Notice Date:
Amer-305001 Rajasthan, 9, M's Dharam Steels (Guarantor), 276/23, Tikamganj, Kesargani, Amer-305001 | 16.07.2021
Rajasthan, 10. Mis Vasu pujya Industries {Guarantor), 27623, Tikamganj, Kesangan), Aimer-305001 Raasthan

Details of RESHE:DPF]“ Date & time L?%tggzte

properties Bid increase amount | ©F E-AUCHON | g pmission
All that peece and parcal of immovable residential property situated at]  Rs. 2.02 Crore 26.06.2024 | 24.06.2024
269/23, Tikamganj, Kesarganj. Ajmer measuring 452.12 sq. yards|  Rs. 20.20 Lac From 10.00 AM up to
owned by Mrs. Pratibha Devi, Renu Jain, Varsha Jain and Bhawna Jain R, 1.00 Lac to 11.00AM | 5:00 PM

Name and contact details of Authorised Officer- Yatendra Kumar,

Mobile No. 9930799379, E-mail ID:- kumar.yatendra@indusind.com

TEEMS & CONDITIONS: 1. The inferested bidders shall submif thewr EMD details and documenis through Web Pordal
https:www.bankeauctions.com (the user ID & Password can be obtained frea of cosl by registering name with
hittps fwww.bankeauctions,com) through Login i0 & password. The EMD shall be payable through NEFT | RTGS in the following
account: 00053564604008, IFSC Code - INDBOODODOS latest by 5:00 PM on ar bafors the dates mentionsd in the table above, Plaase
note that the Cheques shall not be accepled as EMD amount. 2. The Bank shall however nof be responsible for any outstanding
statutory dues [ encumbrancas | tax arears. if any. The intending bedders should make thair own independeant inguiries regardng the
encumbrances, title of properiy(es) & 1o inspect & salisiy themselves. 3. The mtended bidders who have deposited the EMD and regquire
assistance in creating login 1D & password, uploading data, submitting bid, training on e-bidding process eic., may contact our service
provider Mis C1 India Private Limited, Helpline Nos. 0124-4302020/ 2021/ 2022/ 2023/ 2024, Mr. Mithalesh Kumar, Mob. No. +91-
7080804466, email ID: supportimbankeauctions.com and for any property related query may contact the Authorsed Officer as
mentioned above in office hours during the working days (10 AM to 5 FM). 4.The highest bid shall be subject t> approval of Indusind
Bank Limited. Authorised Cfficar reserses the right to accept / resect all or any of the offers ! bids so received without assigning any
reasons whatsoever His decision shall be final & binding. 5. In case of any defaull of respective paymeni within the shpulated period, the
sale will autormatically stand revoked and the enfire deposit made by the bidder togethar with the samest money shall be forfeitad without
any nofice and the property(ies) shall be resold. The defaulling bidder shall net have the recourse / claim agasnst the Bank / Authorised
Cficer. 6. For detailed terms and conditions refer o the Bank's webzile www.indusind.com and www.bankeauctions.com.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8[6) & RULE 9(1) OF THE SARFAESI ACT,2002

The borrower ( guarantors imongagors are hereby notified to pay tha sum as mentioned above atong with upto date interest and ancillary
sapenses befors the date of e-Auction, falling which the property will be auctioned [ sold and balance due, if any, will be recovered with
interestand cost

Date: 05.06.2024

Autharised Officer, Indusind Bank Lid.

Place: Ajmer (Rajasthan)

{} Chola

Enter a better life

https://www.cholamandalam.com/auction-notices

Cholamandalam investment and Finance Company Limited

Corporate Office: " CHOLA CREST " C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai -
600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110
005 Contact No: Mr.. Vinay Kumar Gautam, Mob.No. 8287233717

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

Motice is hereby given to the public in general and in particular to the Borrower [/ Co-Borrower/ Mortgagor (s) that the below described immovable properties
mortgaged to the Secured Creditor, the Symbolic/Physical possession of which has been taken by the Authorised Officer of Cholamandalam investment and
Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited. The Secured Assets will be sold
on "As is where is”, "As is what is”, and "Whatever there is" basis through E-Auction.

It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure24/.com/ &

1. | (Loan Account Mos. XOHEEDLODOO1528065 and
XOHEEDLODODDD1796312)
1. RAJESH EUMAR
=29, Mohan Garden, Ultarm MNagar, Near Bus Stop, Mew Delhi =
110059

Is.N. Account No. and Name of borrower, Date & Amount Descriptions of the Reserve Price, Earnest|  E-Auction Date and
co- borrower, Mortgagors I"::tipﬂrL?E“E“g property /Properties Money Deposit & Time, EMD
50 1::']_2.:5 (2) Bid Increment Submission Last Date

Rs. 1,47,35,433/-

ALL THAT PIECE AMD PARCEL QF THE|
PROPERTY BEARING EASTERM SIDE

Amount (In Rs.) Inspection Date

2.0M PRAKASH SHARMA

C-29, Mohan Garden, Uttam Magar, Near Bus Stop, New Delhl — 110059
3. SANTOSH KUMAR

C-29, Mohan Garden, Uttam Magar, Mear Bus Stop, Mew Defhi — 110059
4. LATE RATANI PRAKASH THROUGH ITS LEGAL

HEIR{DETAILS UNKMNOWMN)

C-29, Mohan Garden, Uttam Magar, Near Bus Stop, Mew Delhi — 110059
5. MD. ENTERPRISES

Plok Mo.1008, Baba Haridas Magar, Ekta Nagar, Najafgarh, Defhl — 110043

WWIPEL ST U poRTION AREA  ADMEASURING 1on  Rs.80,00,000/- 26.06.2024
SYMBOLIC S0.¥YDS (ADIACENT TO PROPERTY NO.C-.  Rs.8,00,000/- at 11.00 a.m to 1:00 p.m
| 28) (SAID PORTION) PART OF PROPERTY| Rs.1,00,000/- 25.,06.2024, 10.00

BEARING C-29 ADMEASURING 200 3Q.¥D5
SITUATED IN THE COLONY KNOWN AS
MOHAMN GARDEN IN THE AREA OF VILLAGE
NAWADA, NEW DELHI WHICH IS
BOUNDED AS UNDER :- EAST - PROPERTY
NO. C-28, WEST — PROPERTY NO.C-20,
NORTH - GALI, SOUTH - ROAD

am to 5.00p.m
As per appointment

part in e-auction.

Place; DELHI, NCR Date : 05-06-2024

1. ion-notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — (- 8124000030 /
6374845616, Email id: CholaAuctionLAP@chola.murugappa.com Ms.Procure247, (Contact Person: Vasu Patel - 9510974587
2. For further details on terms and conditions please visit https:/ /chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to take

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Sdf- Authorised Officer Cholamandalam Investment and Finance Company Limite

financialexp.epaptin

FINANCIAL RESTRUCTURING & RECONSTRUCTION GROUP,

o,
IﬂdﬂS‘ﬂd Banik (3} 11th Floor, Hyatt Regency Complex,
" New Tower, Bhikaji Cama Place, New Delhi-110066

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sake of immovable properies morigaged to Indusind Bank under Securitsation and Reconstrection of
Financial Assafs and Enforcament of Seturty Interest Act 2002 ("the Act’) read with proviso o Rule BB} of the Security Inierest
(Enforcameanl) Rulas 2002, Nolice is harsty given to the public in genaral and to the Borrower [ Mortgagars | Guarantorns in particular that
ihe Authorized Officer of Indusing Bank Limited had taken Physical Possession of the following propertyiles) menfioned pursaant to
demand ralsed vide notice issued under Saction 13¢2) of tha Actin the following loan account with right to sell the same on “AS 15 WHERE
15, AS 15 WHAT IS5, WHATEVER IS THERE 15 AND WITHOUT RECOURSE BASIS™ for realization of Bank's dues plus interest as
dedailed hereundar and whereaz consequant uEnn failure 10 repay the duss, the underzigned in exercise of power conferred under
Section 13(4) of the said Act read with Rule 8 of the said Rules praposes to realize the Bank's dues by sale of the said property(ss). The
sale of the below menfioned properies shall be conducted by way of E-auctions through web portal: hitps:werw.bankeauctions:.com

Hame of Account! Amaount as per Demand MNotice &
ngajnus.' Guaraniors Demand Motice Date

Mz Nabila Impax, Mr. AbdullRs. 47,74 681.75 (Rupees Forly Seven Lac Seventy Four Thousand Six Hundred Eighty One and
Qayyum Khan, Mrs. Qadar|Paiss Seventy Five only) as on 30.06.2022. together with further interest from 01.07. 2022 plus cost,

Jahan Khan charges and expensas afc, tharaon, Demand Notice Date: 18.08.2022
Details of Rﬂ*’cﬁa‘?ﬁ""“ _| Date gftima La:ii ;.Ii'zte
properties Bid increase amount | E-Auction | Submission
Allthat piecs and parcel of Marl Mo, BOE33 (1d Mart No. F-43) siluated onthe Rs. 87.00 Lac 10.07.2024 | p8.07.2024
firsd floor in the commercial building known as INDLA EXPO MART (M/s India Rs. 8.70 La From up to
Exposition Mart Limiled Greater Noada) al Plot No. 25 & 27, Knowledge Park- g 5 10.00 AM 4:00 PM
II, Greater Moida, Gautam Budh Magar (L. P.) admeszurning super area 43.63 Rs. 1.00 Lac to 11.00 AM >
&0, mirs and carpat area 24 sg. mirs.

Hame and contact details of Authorised Officer- Yatendra Kumar,

Mobile No. 9830793379, E-mail 1D:- kumar.yatendra@indusind.com

TERMS & CONDITIONS: 1. The intarested bidders shall submil their EMD details and documents through Web Portal:
hitps:www.bankeauctions.com [the user ID & Password can be obiained free of cost by registering name with
hitps:/iwww.bankeauctions.com) through Login [D & password. The EMD shall be payable through NEFT [ RTGS in the following
account: D0D53564604005, IFSC Code - INDBO0QOOOS latest by 4:00 PM on or before the dates mentioned in the fable above. Please
note that the Cheqgues shall nod ba accepted as EMD amount. 2. The Bank shall however nol be responsible for any outstanding
stabutory dues | encumbrances | tax arrears, if any, The intending bidders should make their own mdependent inquiries regarding the
encumbrancas, tile of propertyfies) & to inspect & satisfy themselves. Properly can be inspected with prior appointment with the
Authorised Officer. 3. The Intended bidders who have deposited the EMD and require assistance in creating login 1D & password,
uploading data, submitting bid, training on e-bédding procass etc., may contact our service provider Mis C1 India Private Limited,
Helpline Nos. 0124-4302020 / 2021 | 2022 [ 2023 / 2024, Mr. Mithalesh Kumar, Mob. No. +91-T080804466, email ID:
supporti@bankeauctions.com and for any proparty refated query may contact the Authorised Officar as mentioned above in office
hours dunng the working days (10 AM to 5 PM). 4. The highest bid shall be subject to approval of Indusind Bank Limited. Authonsed
Officer resarves the right b0 atcept [ reject &l or any of the offers | bids so received without assigning any reasons whatsoever, His
decsion shall be final & binding. §. In case of any default of respective payment within the stipulated paniad, the sals will automatically
siand revoked and the enfire deposit made by the bidder together with the eameast money shall be forfeited without any nofice and the
propertylies) shall be resold. The defaulling bidder shall not have the recourse ! claim against the Bank / Authorised Officer. 8. For
detaded terms and condificns refer to the Bank's website www.indusind.com and www.bankeauctions.com.

STATUTORY 230 DAYS SALE NOTICE UNDER RULE 8(6) & RULE 9(1) OF THE SARFAESI ACT, 2002

The barrower [ guaraniars fmorgagors are hereby natified 1o pay the sum as menfionad above along with upto date interest and ancillary
expenses before the date of e-Auction, falling which the properly will be auctioned / sold and balance due, if any, will be recovered with
interast and cost,

Place: Graater Noida Auvthorised Officer, indusing Bank Lid.,

Date: 05,06.2024

FINAMCIAL RESTRUCTURING & RECONSTRUCTION GROUP,
11th Floor, Hyatt Regency Complex,

Indusind Bank G2
New Tower, Bhikaji Cama Place, New Delhi-110066

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Molice for Sake of immaovable properties morigaged 1o Indusind Bank under Securilisation and Reconstrection of
Financial Asseis and Enforcement of Securty Interest Act, 2002 (“the Acl”) read with proviso to Rule B(6) of the Security Interest
(Enforcement) Rules 2002. Notice is hanaby given to the public in general and to the Borrowar / Mortgagars | Guarantors in partcular that
the Authorised Officer of Indusind Bank Limited had taken Physical Possession of the following propertylies) mentioned pursuant to
demand raised vide nobice izsued under Section 1342} of the Act in the fofiowing loan accountwith right fo sell the same on "AS 1S WHERE
15, AS 15 WHAT 15, WHATEVER 18 THERE 15 AND WITHOUT RECOURSE BASIS” for realization of Bank's dues plus interest as
defailed hereunder and whereas consequent upon failure 1o repay the dues, the undersigned in exercise-of power conferred under
Section 13(4) of the said Act read with Rule 8 of the said Rules praposes to realize the Bank's dues by sale of the said proparty{ies). The
sale of the below menfioned properties shall be conducted by way of E-auctions through web portal: httpsShwerw. bankeauctions.com

Hame of Account/ Amount as per Demand Notice &
Mortgagors! Guaraniors Demand Notice Date

Ms KK Trading Co., Alok|Rs. 36,53.548/- (Rupees Thirty Six Lac Fifty Three Thousand Five Hundrad Forty Eigit only} as on
Singhal, Deepti Singhal and Jay|31.05.2021 together with further interes! from 01.06.2021 plus cost, charges & expenses ete. thereon,

Baba Cement Distributors Demand Motice Date; 02.06 2021
Dtails of Resoryo Price | Date &time | Last Date
properties Bid increase amount | E-Auction | Submission
All that piece and parcel of Residential Flat No. G-1 situated on Ground Floor Rs. 31,50 Lac 26.06.2024 | 24.08.2024
measunng 6217 sq. mirs. siuated In Plot No. B-64, Krishna Enclave, Rs. 345 Lac Fram up to
Ghaziabad in the revenus estate of Village Maha Saral Alias kot Pargana Loni : 10,00 AM 4-00 PM
District Ghaziabad, Rs. 1.00 Lac to 11.00 AM

Name and contact details of Authorizsed OFicer- Yatendra Kumar,

Mobile No. 9830793379, E-mail ID:- kumar.yatendra@indusind.com

TERMS & CONDITIONS: 1. The nlarested bidders shall submil their EMD defails and documents through Web Portal,
hitps:www bankeauctions.com (the user I & Password can be oblained free of cost by registering name with
hitps:liwww.bankeauctions.com) through Login [D & password. The EMD shall be payable through NEFT / RTGS in the following
account: DODS3564604005, IFSC Code - INDBOODDDOS latest by 4:00 PM on or before the dales mentioned in the fable above. Pleasa
note thal the Chegues shall not be accepted as EMD amount. 2. The Bank shall however not be respensible for any outstanding
siabdory dues | encumbrances | tax afrears, if any. The intending bidders should make their own mdependent inquines regarding the
encumbrances, e of property(ies) & fo inspect & salisly themsehes, Propery can be inspectad with prior appointment with the
Aulrorised Officer. 3, The intendad bidders who have deposited the EMD and require assistance in creating login 1D & password,
uploading data, submitting bid. training on e-bedding process elc,, may contac! aur senvice provider Mis C1 India Private Limited,
Helpline Mos. 0124-4302020 / 2021 | 2022 | 2023 | 2024, Mr. Mithalesh Kumar, Mob. No. +91-TOBDB04466, emall ID:
supportibankeauctions.com and for any property related quary may contact the Authorised Officar as mentioned above in office
hours during the working days {10 AM 1o 5 PM). 4. The highest bid shall be subject io approval of Indusind Bank Limited. Authorised
Oifficer reserves the nght to accept / reject all or any of the offers / bids so received without assigning any reasons whatsoever, His
decsion shall be final & binding. §. In case of any defaull of respective payment within the stipulated peniod, the sale will automatically
stand revoked and the entira depasit mada by the bedder togather with the aameast money shall be forfeted withaut any noefice and the
propartyies) shall be resold, The defaulting bidder shall not have the recourse ! claim against tha Bank / Authorised Officer. 8. For
detadediarms and condillonsrefer to the Bank's websils www. Indugind.com and www bankeauctions.com.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & RULE 9(1) OF THE SARFAESI ACT,2002

The borrower ! guaraniors imortgagors are hereby notfied to pay the sum as mendioned above along with upto date interest and ancillary
expenses before the date of e-Auction, falling which the property will be auclionsd | sold and balance due, if any, will be recovered with
interast and cosl,

Date: 05.06.2024

Place: Ghaziabad Authorised Officer, Indusind Bank Lid.

FINANCIAL RESTRUCTURING & RECONSTRUCTION GROUP,
11th Floor, Hyatt Regency Complex,

Indusind Bank (it} ; ‘
New Tower, Bhikaji Cama Place, New Delhi-110066

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Motice for Sale of immovable properties morigaged fo Indusind Bank under Securitisation and Reconstroction of
Financial Assats and Enfarcameant of Secunty Interest Act, 2002 ("the Act’) read with provisa 1o Rule 8(8) of the Secunty Intarest
(Enforcement) Bules 2002, Notice is hereby given i the publicin-general and tothe Borrower f Mortgagors | Guarantors inparbcoular that
the Authorised Officer of Indusing Bank Limied had taken Physical Possession of the following property(ies) mentionad pursuant o
demand raised vide notice issued under Section 13(2) of the Act in the following loan account with night to s&ll the same on “AS 1S WHERE
IS, AS 15 WHAT 13, WHATEVER |3 THERE 15 AND WITHOUT RECOURSE BASIS for realization of Bank's dues plus-interest as
defailed hereunder and whereas consequent upon failure 1o repay the dues, the undersigned in exercise of power conferred under
Section 13(4) of the said Act read with Rule 8 of the said Rules proposes to realize the Bank's dues by sale of the said properiyfies]. The
saleof the below mentioned properies shall be conductad by way of E-auctions through web portal; hitps:iwww.bankeauctions.com

Name of Account! Amount as per Demand Notice &
Mnr‘tﬂagmf Guarantors Demand Motice Date

Mis Anand Agencies, Subhash Anand, Mr. Pankaj|Rs. 2,43,18,722.66 35 on 31.03.2022, together with further interest from
Anand, Mrs. Poonam Anand, Mrs. Shalini Anand, Mr. | 01.04.2022 plus cosl. charges and expanses stc. tharaan.
NeerajAnand Demand Notice Date: 21.06.2022

Mis M 5 Traders, Subhash Anand, Mr. Pankaj Anand., | Rs. 53548 427.21 as on 31.03.2022, together with furthar interest from
Mrs. Poonam Anand, Mrs. Shalini Anand, Mr. Neeraj | 01.04. 2022 plus cost, charges & expenses el herson
Anand Demand Notice Date: 21.06.2022

Weeraj Anand Subhash Anand, Mr. Pankaj Anand, Mrs. | Rs. 1.17,75,509.67 as on 31.03. 2022, together with further interest from
Poonam Anand, Mrs. Shalini Anand, M/s Anand| (1042022 plus cost, chamges & expensas ele, thereon,
Agencies Demand Motice Date: 21.06.2022

Meera] Sales Pvt Ltd, Neeraj Anand, Subhash Anand,| Rs. 2.28,20 48716 as on 31.03.2022, togethar with furthar interest from
Mr. Pankaj Anand, Mrs, Poonam Anand, Mrs. Shalini] 01.04.2022 plus cost, charges & expenses elc. tharean.
Anand, W's Anand Agencies Demand Mofice Date: 21.06.2022

Details of Reseve Price | 1yt & time | L25tDate
roperties B of E-Auction of Bid

prop Bid increase amount Submission
1. All that piece and parcel of Commercial Shopioffice MNo. 3321 on 3rd floor, Rs. 44,75 Lac 26.06.2024 | 24.06.2024
super area measunng 635 S0, FL (6363 Sq. Mt & Covered area measuring Rs. 4.48 Lac From up to
409 sn. fl. {37.99 Sq. ML), in Ange! Mega Mall built on Freehold Commescial : 10.00 AM 4:00 PM
Flot Mo, C-1, Kaushambd, Ghaziabad (Uttar Pradesh)without roof rights Rs, 1.00 Lac to 11.00 AM
2. All that piece and parce! of Commercial Shop/Office No. 3322 on 3rd fioor Re 4350 Lae 26.06.2024 | 24 052024
super ares measening 635 S0, FL (63.63 Sq, ME) & Coverad area measunng Rs 4.35 Lac From up to
404 =g, . (3798 Sg. ML), in Angel Mega Mall built on Freehold Commarcial e S il 12,00 Noon 4:00 M
PlotNo. CK-1, Kaushambi, Ghaziabad (LUttar Pradesh) without roof rights. Rs. 1.00 Lac to 1.00 PM :

Name and contact details of Authorised Officer- Yatendra Kumar,
Mobile No. 9990799379, E-mail ID:- kumar.yatendra@indusind.com

TERMS & COMNDITIONS: 1. The interested bidders chall submil their EMD defails and documents theough Web Portal:
hitps:www.bankeauctions.com (lhe user I & Password can be obtained free of cost by registering name with
hitps:{iwww.bankeauctions.com) through Login [0 & password. The EMD shall be payable through NEFT / RTGS in the following
account: DODS3564604005, IFSC Code - INDBODDDDDS latest by 4:00 PM on or before the dates mentioned'in the fable above. Please
note that the Chagues shall nod ba acceptad as EMD amount. 2. The Bank shall however nol be responsibla for any outstanding
stalutory dues [ encumbrances [ 1ax arraars, dany, The intending biddars should make their own indepandent nguires regarding the
ancumbrances, Mle of propery(ies) & 1o inspect & satisly themsehes, Propery can be inspectad with prior appointmeant with the
Authonised Officer. 3, The intendad bidders who have deposited the EMD and require assistance in creating login 1D & passwaond,
uploading data, submitting bid, training on e-bidding process efc., may contac our service provider Mis C1 India Private Limited,
Helpline Mos. 0124-4302020 / 2021 | 2022 | 2023 | 2024, Mr. Mithalesh Kumar, Mob. No. +91-70B0B04466, emall ID:
supporti@bankeauctions.com and for any property related query may contact the Autharised Officer as mentioned above m office
hours during the working days (10 AM to 5 PM]. 4. The highest bid shall be subdect io approval of Indusind Bank Limited. Authonsed
Officer réserves the right to accept [ reject &l or any of the offers [ bids so recaived without assigning any reascns whatsoever, His
decision shall be final & binding. 5. In case of any defaull of respective paymant within the stipulated penod, the salie will automatically
stand revoked and the antire deposit made by the bedder togather with the eamest money shall be forfeitad without any nofice and the
properiyliies] shall be resold. The defaulling bidder shall nof have the recowrse ! claim against the Bank / Authorised Oficer. & Far
detaded terms and condifions refer to the Bank's websita www.indusind.com and www.bankeauctions.com,

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & RULE 9(1) OF THE SARFAESI ACT, 2002

The barrower [ guaraniors fmorlgagaors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary
axpenses before the date of e-Auction, falling which the proparty will be auctioned / sold and balance due, if any, will be recoverad with
interestand cost.

Date: 05.06.2024

Place: Ghaziabad (Uttar Pradesh) Authorised Officer, Indusing Bank Ltd.

New Delhi o ¢
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F352B4, F35292, F35295, F35321, F35325, F35338, F35350, F35354, F35411, F35412, F356432, F35476. FI5407, F354598; F35507. FI6514, F35524, F35527. FI6626, F35535,
F35536, F35543, F35546, FA5550, F35552, F15561, F35586, F35599, F35614, F35615, F35651, F35656, F35658, F36703, FI5736, F35737, F8717, FA780, F21638, Fa219, Fazad,
FO322, F9392, FO464, FOS53, FOTOB, F9735, F9775. FOBET. GHAZIABAD: 103500013, 103500021, 103500071, 103500078, 103500084, 103500097, 103500103, 103500110,
103500147, 103500160, 103500168, 103500187, 103500188, 103500200, 103500213, 103500242, 103500246, 103500254, 103500563, 103500596, 103500610, 103500611,
103500648, 103500652, 103500656, 103500686, 103500713, 103500718, 103500726, F15670, F15760, F15809, F15963, F16014, F16003, F16172, F16328, F16330, F16380,
F16402, F16448, F16503, F16507, F16531. F16533, F16603, F16757, F16758, F16775, F16796, F16631, F16882, F16805, F18580, F18608, F16644, F18849, F18960, F2aT61,
F24042, F36540, FA0220, F40223, FA0251, F40270, F40282, FAO283, FA02B4, FA028T, FA0302, FA0326, FAGIAT, FAD3E2, FA0390, FA0407, F40418, FA0443. F4D44T, FADASS,
Fa0456, FA0463, FA04TZ, FADAT3, FA0A7S5, FA0GTE, FAD481, FADMET, FA04ED, FA04S1, FA0504, F40519, FAO0S42, FADS46, FA40551, FA0S60, FA0S6E, FA05T9. FA40596, FADE01,
F40618, F40823, F40G24, FA0E25, Fa0a31, FA0G4E, F4DE5T, FAO656, FAOBEZ, FA0e6YS, FL0ETS, F40ETE, FAO0684, FA0GES, FA40EET, FA0G92, F40E03, FA0GSS. FA0698, F40700,
F40T03, FA0T05, F4OTFOT, FAOT10, F40T11, FAOTA8, FADTI0, F40759. LAJPAT MAGAR-GHAZIABAD: 157200003, 167200005, 167200008, 157200024, 157200031, 157200037,
15200041, 1572000045, 157200062, 157200063, 157200070, 157200071, 157200072, 157200000, 157200005, 157200006, 157200109, 1857200108, 157200133, 167200136,
16T200 44, 15200160, 157200165, 157200172, 157200178, 157200191, 1467200105, 157200208, 157200218, 157200225, 157200231, 157200234, 157200542, 157200665,
IHTI00SES, 15700572, 157200588, 157200596, 157200706, F2006E, F20170, F207T, F2017T8, F20188, F20270, F20205, F20315, F20348, F20351, FX358, F20361, F203464,
F2037T, F203T8, F2035, F20508, FR0408, F20415, F20421, F20227, F20431, F20433, F204309, F20453, FA0462, F20465, F20u86, F20482, F20457, F20503. F20506, F20521
F20522, F2053%, F20545, F20558, FROETS. F205T8, F206TE, FA0580, F20583, FROERY, F20608, F20614, F20630, F20635, F20843, F20644, F20G5T, FA0E5S. F20663, F20684,
F20EE5, FIET72. F2OETE, FR0679, F20883 LAL KUAN GHAZIABAD: 417G0O0ODYE, AVTE80MAT, 417600035, 176000, 417600040, 497600049, ATEOO0ET, 417E00I0E,
A9TE2ES, FA4E42, FAERD, F4B02, F4921, F4544 F4852, F40EZ F4066, FL970, F4990, FROE. FED15, FEONT, FRO31, FROA2, FEIGS, FEOM0, MURAD NAGAR-GHAZIABAD:
426100002, 46100007, 426100010, 426100020, 428100035, 426100057, 426100045, 426100046, 226100050, 226100061, 426100062, 426100061, 426100067, 426100070,
426100072, 456100073, 426100086, 428100087, 428100092, 42100105, 426100108, 2681001217, 226100123, S2E100126, 426100128, 226100730, 426100135, 426100137,
F1223, F154Z, F1608. F1612, F1753, F1786, F1791, FABBE, F1831, F1903, F1807, F1210, F1911, F1915, F1918, F1926, F1930, F1835, F1936, F1940, F1541, F1946, F1947, F1951,
F1968, F1975, F1976. F1979, F2680, FZB57, F2965, F2070, F2592, F2997, F3016, F3052, F3057, F3084, F3085, F3101, F3105, F3109, F3117, F3118, F3127, F3140, F3143, F3152,
F3159, F3161, F3162, F3168, F3186, F3180, F3138, F3207, F3211, F3218, F3217, F228. NEHRU NAGAR-GHAZIABAD: 178800007, 1763000076, 1768000079, 176E0000ED,
1768000092, 1763000106, 1768000108, 1768000120, 1TEE000138, 1768000143, 1768000145, 1768000148, 176R000153, 1768000155, 1763000160, 1768000171, 17EED0D01ES,
1TEA000190, 1763000191, 1768000196, 1766000200, 1TEE000207. 17680002089, 1763000212, 1768000213, 176ED00216, 17E6R000217, 1763000218, 1768000221, 17EE000223,
1TER000229, 1768000231, 1768000237, 1766000238, 1766000239, 1768000240, 1768000241, 1768000250, 1766000252, 1768000255, 1764000260, 1768000263, 17EE0002T4,
176000276, 1TEE000243. 1TEB000264, 1768000265, 1768000300, 1766000301, 1765000309, 176800151, 176800162, 176600165, 176800161, 176800189, 176B00206,
176800211, F15015, F15029, F18099. F18110, F18114, F18116. F18123, F18145, F18146. F18183, F18191, F18203, F18213, F18224, F18225, F7047, F7064. RAJ NAGAR -
GHAZIABAD: 175700014, 175700018, 175700025, 175700035, 175700045, 175700060, 175700075, 175700293, 175700303, 175700320, 175700335, 175700338, 175700345,
175700353, 175700365, F10044, F12006, F14114, F14555. F15533, FI5851, F15882 F15501, F15504, F15605, F15628, F15643, F15674, F15692, F15704, F15705, F15711,
FAST23, FAST35, F15753, FIST5E, F15ST61, FISTEY, F15TE4, F15TET, F15806, F15808, F15816, F4402, FABA2, FATIA, FATES, FATTT FATAOD, F4817, FA320, FO432, FOROS, FOALD,
SHALIMAR GARDEN-GHAZIABAD: 173400006, 173400068, 17300071, 173400083, 173400006, 173400008, 173400704, 173400105, 173400120, 173400128, 173400138,
TFA0NTE, TTIA001TE, 173400182, 173400203, 173400204, 173200215, 173200237, 173400232, 173400236, 173400240, 173400251, 173400252, 173400624, 173400631,
TT00685, 17400689, 1732400704, 1TI400795, 173400045 17300833, F1200, F12287, F29031, F20E3, F2005, F28062, F20094, F20132, F28170. F291684, F29185, F25230,
F2O266, F2R2TE, F29323, F2R338, FEEIS0, F29376, F20060, F29396, F20403, FXR413, F29418, F28472 F28444 F2O448, F2RAET, F28480, F20491, FF98, F29506, F20524,
F29h25, F2OR34, FRO650, F29574, F29576, F29582, F206E4, F20550, FAT11, FETHD, FAB10, FO824, FA451, FA938, FRGEZ, Fon41, FRDGE, FPR1ZT. SHASTRI NAGAR-GHAZIABAD:
TBRINQ0S5, 18500010, 185300017, 185300019, 1R5300020, 185300026, 185300036, 185300054, 185300066, 185300063, 185300068, 185300078, 1BEIO00G2, 1ARIDO0ET,
BRI, 1BEID0I0E, 1BE300111, 166300112, 185300115 18E300117, 1B530C123, 1BE300120. 166300129, 105300504, 185300329, 185300338, 1BER00A4E, 16L300344E,
185300352, 185300363, 185300382, F10001, F14180, F14196, F14202, F14225, F14227, F14233, F14239, F14245, F14252, F14259, F14264, F14267, F14273, F14277, 147298,
F14306, F14337, F14339, F14350, F14352, F14369, F14374, F14377, F14367, F14399, F14401, F14413, F14415, F14416, F14425, F14427, F14420, F14438. F14444, F14452,
F14468, F13476, F14483, F144B4, Fi4489 F14490, F14502. VAISHALI-GHAZIABAD: 1BDEQDOO043. 1B0800005, 1808000DE4, 1BOBOOGOGA, 1803000091, 1BDEODDOEZ,
1R0A0O0103, 1808000106, 1808000117, TR08000125, 1808000141, 1808000142, 1608000149, 1E0EDO0150, 1608000163, 1808000166, 1808000167, 1808000168, 180E0D01T4,
180800014, 1B0B000181, 1B0BM00185, 1B0B000188, 160000199, 1E0ROOOZ03. 1E0B00021, 1E0BOO0Z1S. 1B0BD00Z23. 1B0BDN0Z24, 1BDED0OZ2E, 1B0EDDO30E, 1B0BOODAS,
1B0800043, 180800140, F10068, F10176, F10185, F10211, F10351, F11535, F11555, F11557, F11558, F11568, F11572, F11585, F11590, F11594, F11599, F11602, F11611, F11612,
F11617, F11618, F11619, F11620, F11621, F11628, FB097. NOIDA DISTRICT - NOIDA SEC 12-22: 417400001, 417400034, 417400048, 417400068, 417400071, 417400058,
417400126, 417400129, 417400136, 417400137, 417400140, 417400150, 417400151, 417400157, 417400170, 417400338, 417400358, 417400359, 417400360, 417400397,
417400407, 417400476, FEEM, FES00, FE912, FER3I, FE93T, FEBAZ, FTO03, FTO20, FT024, FT044, FTOS6, FTOT3, FTO074, FTOTT, FTO78, FT081, FT128, FT140, FT14B, FT160,
FT166, FT167, FT164, FT169, FTAT0D, FT171, FT172. FT230, FT233. NOIDA-SEC 15: 171700003, 171700044, 171700034, 171700035, 171700041, 171700048, 171700054,
1TI700096, 17170012, TPATO25, 171700141, 174700146, 171700148, 171700162, F1BOSE, F18057, F18065, F13069, F18095. F18101, F18103, F18106. F18175, F1B187,
F1a104, F18958, F1A213, F1B230, F182T76, F18201, F1E20d, F18301, FP18302, F18304, F13306, F1B30T, F18312, F18313, F18321, F18335, F18349, F18342 F18355, FIB35G
F1g358, F183T0, F18373 NOIDA: (55700003, Ce9T000042, G697000043, 0697000047, 06970000448, 0697000058, 0697000072, OGOTO000EY, 0GOTOO0DES, 06970000,
CESTO001 10, 0697000717, 06AF00011E, DEET000130, 0697000136, (697000139, DEGTH0TA, 0697000150, BEST000151, DEATDO0TSS, 0697000155, DEFTO001 59, D6aTODDTED,
CHETO01 64, 05AT000165, GEAT000T65, 0GAT000TES, OBETOOOI TS, OEET001 7T, 0657000185, 0697000188, DGEF000TSE, DEATO0020, GSaT000203, 0687000207, 0GATH002E,
DEGTO3L D69T000AT, 069700057, F14007, F140356, F14037, F14074, F12082, F14080, F12093, F14096, F14098, F14103, F14104, F14112, F14113, F14116, F14117
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DEBTS RECOVERY TRIBUNAL JAIPUR
First Floor, Sudharma-ll, Lal Kaothis Shopping

Center, Tonk Road, Jaipur-302015

Case Moo0af1323/2022
Summaons under sub-section (4) of section
19 af the Act, read with sub-rule 2o of rule
S of the Debt Recowery [rlbunulli rocedure)
Fules,1993. wh, No:11715

STATE BANK OF IM[:IIA

V5 M5 SANT JASNATH COMPANY

T,

(1) M5 SANT JASKNATH CORMPANY

THROMGH TS PREOPRIETO® MANOI
MAHAWAR ADD NEAR 25 KILDMETER STOMNE,
JESALMER ROAD BIKANER, RARMSTHAN

Alss AT WEAR RAIDWAY CROSSIMNG. PLIGAL
ROME OPPOSITE KARN INDUSTRIAL ARER
BHCAMNER, FLAASTHAN

(2f MANCH MAHAWAR 5/0 MOOLCHAND
MAHAWAR

PROPRIETOR OF A /S 5ANT JANNATH

A0D RARMPURA BASTI, GALID WOD1, BEHIND
KABIE ASHHAM LALGARH, BIEAMNER,
RALSSTHAN SUMMONS

WHEREZAS, O/ 13237 2022 was listed before
Han'ble Presdng Officer / Registrar on 3003, 0024
WHEREAS this Hon'ble Tribunal = plessed Lo s
summons /. notice on the said Application wndar
section 1910 4 ) of the At , § O& | fiked against you far
recoyery af debts of Re.12140794) | apslication
along with copees of documents ete, annesed 1 In
acrordance with sub-sedion (d) of sectioni9 of the
Aict, You the defendants are directad asurder- [} 1o
showd cnse withen thirty days of the senece of
sormians &8 1o iy relis] praved for should not b
grarded; (i) to dsclose partcudars of properties or
asserts ather than properises and assets specilied by
tha appicant undar cena number 36 of the orgnal
application; (3} youare restained from dealing with
of disposing of curdd diefy of such other assets
and properties declosed under serial nurmber 3A.of
the original applicstion, pending hearing and
disposal of the applicion for afachment of
properties; (i you shall not transfer by way of salke;
lease ar othersise, eocept in the ordirany course of
Fis business any of the assets ower which security
interest {5 created andfor other assats and
properies specified or disdosed under “serial
riurber 34 of the onginal spplication without the
prorappreualofthe tibnal; [viyoushallbeiabliein
account for the sale proceeds realsed by sale of
saouned assats or other assets and properties inthe
ordinary courds of business and deposit such b
praceeds in the account mantained with the tank
orfinancal institutions holding seourityinterest over
o adets  You are alio dirscted to file {6He
written statement with a cogy thereof furnishad
tothae applicant and to appear Beforae Registraran
12.06.2024 at I0:30 M failing which the
application shall ke heand ard dedded in yaur
absenoe, Give under my hand and the geal of this
Tribuniad gn this date:04.04 2084

Smal Aslstant Registrar DESTS RECOVERY TRISUNAL, LAIPUR

www.readwhere.com



